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THE APPRENTICES (AMEND_MENT»)‘ ACT, 1986

No. 41 o 1986 CT T

. o o [8th .S'eptember 1986.] -

An Act fuither to amend the Apprentlces Act, 1961.

of .India. as follows:—

" Bmit enacted by Parhament in the Thlrty seventh Year of the Repubhc

1 Th1s Act may be called the Apprentlces (Amendment) Act,

(2) It shall come into force on! such date as the Central Government

‘may, by notification in the Official Gazétte; appoint; and different dates

may be appomted for diﬁerent States

2 T’ sectlon 9. of the Apprentlces Act 1961 (heremafter referred to '
a§ the prlnmpal Act) ,— ' A

'i

i) ‘in clause (d) “in sub clause- (1), for 1tem (aa) the folléw-
mg items shall be substituted, namely -

“ ’aa) the Reglonal Boards, or

(aaa) the practical traimng of - graduate or technician
: apprentlces or of technician (vocational). apprentlces or”

i) in clauses (e) and (k), after the word “technology” wher-"
gver it occurs, thé words “or any vocational course” shall be inserted;

(iid) in clause (1), after the figures, letters and  word . “2lst
August, -1956”, the words, brackets, letters and figures “and re-named
as the National Council for Vocationa} Trammg by-the resolution of
the Government of India in the Ministry of Labour .(Directorate-

(General of Employment and Training)y No DGET]IZIZIISO-TC dated
the -30th September, -1981” shall: be 1nserted

(iv) after clause (p), the followmg clause shall be 1nsert_ed, ‘

namely:—

‘(pp)' “te’chnician' (vocational) - apprentice” means an
apprentice who holds or is undergoing training in order that
he may hold a certificate in vocational course involving two
years of study after the completion of the secondary stage of
school edueation recognised by the All-India Council and

undergoes apprent1cesh1p training in any such su.b1ect field in

any vocational course  as may be prescmbed

1 16-12-1987 : Vide Notification No, G. S. R. 974 (E), dated 10-12-1987, Gagette of Indla
1987 Extraordlmry, Part IT, Section 3 (i)
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3 In Chapter II of the prmclpal Act,—

(@) after the words “techmma.n apprentlce ’ wherever' they Iosertion of

certain. -
. cceur, the words and brackets " “techmman (vocatlonal) apprentlce —

shall’ be inserted; L o : S v o sions. -

(b) after the words “techmcnan apprentices”, wherever they
occur, the words and blackets “tecnmcmn (VOCatl()nal) apprentlces”
»shall be inserted; .

(¢) after the word “technology” wherever it occurs the words&
“or vocational course” shall be inserted.

4 In section 3A -of the principal- Act, in qub-&.ec’uon (1), after the Apmeng.
words “Scheduled Tribes”, the words “and where there i is more than - one  mentot
designated trade in an establishment, such training places shal] be . section3A,
reserved also on the basis of the total number of apprentices in all the ‘

~ designated trades in such establishment” shall be inserted. .

5. In section 6 of the prvi-ncipalhAct, in clauses (@) and («a), after = Amend.
the W'Ords “trade tests”, the words “or examinations” shall be inserted. " mentof
' , : A section 6, -

6. In section 21 of the pr1nc1pa1 Act, for sub-sectlon (4) ‘the followmg_ " Ainend-

[ R 3ub~sect10n shall be substituted, namely —_ “::;tiglf:” o

“(4) Every graduate or. technmlan apprentice or technlclan
(vocatmnal) apprentice, who completes his apprenticeship training ~
- to the satisfaction of the concerned Regional Board, shall be granted '
a certzﬁcate of proﬁc1ency by that Board »




